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Nadimul Haque. ... (Interruptions)... Everybodyisasking forthe same thing, itisnot political.
...(Interruptions)... I know that everybody is asking the same thing. ... (Inferruptions)...
That 1s why, I allowed more Members. ... (Interruptions)... Now, Mr. Rangarajan, please
take your seat. ... (Interruptions)... You have made your point. ... {Interruptions)... There
is one more Zero Hour matter. ...(Interruptions)... Let me clear that. ... (Interruptions)...
What can I do? It is for the Central Government. ...(Interruptions)... I am not Central

Govemnment. ... (Interruptions)... Please take your seat. ... (Interruptions)...

SHRI TIRUCHI SIVA: Sir, through you, we are requesting the Government to
respond. ...{Interruptions)... 1t is a very buming issue. ...{Interruptions)... Lives of so
many people and fishermen are at stake. ...({Interruptions)... Why does the Government
not respond? They respond to each and every thing. ... (Interruptions)... Why not a few

words of consolation for the people of Tamil Nadu? ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: The point is, 1 cannot ask or compel the
Govemnment. ... {(Interruptions)... It is up to the Government. ...{Interruptions)... Okay.

...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, normally, it is not the routine during
Zero Hour that the Government must respond. You are very experienced. But, seeing
the sentiments of my friends from Tamil Nadu, we completely share their concern. The
Govemment has already been walking the extra mile to ensure safety and security of
fishermen. They have always complimented the role of the Prime Minister. We shall take

on board their concerns and take appropriate measures.
MR. DEPUTY CHAIRMAN: I must thank the Minister for that assurance.
Controversy over demand to handover Taj Mahal to U.P. Sunni Wakf Board

SHRI MD. NADIMUL HAQUE (West Bengal): Mr. Deputy Chairman, Sir, there is
a controversy raging over property rights of the Taj Mahal. The Taj Mahal was declared
as “Monument of National Importance™ by the Archaeological Survey of India under the
provisions of “Ancient Monuments and Archaeological sites and Remains Act, 19517

The UNESCO subsequently declared it as “World Heritage Site”.

Now, a controversy has been triggered by the demand that the Taj Mahal should
be handed over to the UP. Sunni Wakf Board which manages Muslim places of worship
and bural grounds. Certain members of the Hindu community countered the demand by
saying that the Mughal Emperor Shahjahan “purchased a part of Tejo Mahalaya Temple’s

land from Raja Jai Singh” and claimed that document to prove it still exists. There has
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also been a +ift bebreen the Shia and the Swwd cotmmndy becavs: Muntdaz Mahal, the
Mhrghal Queen who issderred i this mormument wa s a Shia Mo stim, while her husband,
the Emperor Shahjahan, who was alse sdenred here by his son Sorangzeb was a desout
Swi M slim . Taj Mahal ismairtained by the Srchaeological Surwey of kdia.

The Taj Mahal ghould not be made a part of sty cordrover sies as i will affect the
Bonar of towarigdsto the ey of Taj-- Agra. Taken tobe one of the swenwonder s of the
modern world, the Taj Mahalisa prome tourisd attraction and athacts the mo & b e of
foreign tonwigsin kdia.

Turge upon the Govenunent, heovugh you , to soeme diately tak e nece ssaty actions to
tesokre all the cordrower sies sothatthe issue may not dieide ¢onmmindtie s and thos ere ate
serion 8 ¢ ottiminal problemes. | (abarregalions ] .
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I end this by saying that character and gatos of Taj Mahal s g oot be dishabed

under sty cowmsant s, o matter who sy swhat.

SHEI SUEHEHDTT SEEHAER EOY We & Bengal): 3, [ a ssociate nry seff writh the
isme raised by ooy colleagpe .

SHEI JESUD LS SEELAM (fndlua Fradesh): Sir, I associate ooy si with the
ismie raised by the hon. Meniber.

SHEI AW ANDS BHASEAE EAPOLTT (Telmgana): Su, I also associats my sl
writh the ismie raised by the hon . Meniber.
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SHEIMATI Wal 3TE. S¥IEM (Meghalaoya): i1 also assoc@ate ory s with the
ismie raised by the hon. Memiber.

1 Imm htemmtio nin Todn Scopt.
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MR. DEPUTY CHAIRMAN: 1 agree with the hon. Member. Ta) Mahal is a great
heritage. It should not be politicised.

SHRI P RAJEEVE (Kerala): Is Zero Hour over?
MR. DEPUTY CHAIRMAN: Yes.

SHRI P. RAJEEVE: Then, yesterday [ had raised a point of order under Rule
34. Then, the Chair actually deferred the ruling. Now, I want the ruling on the “List of

Business’ issue.

MR. DEPUTY CHAIRMAN: You see that was in regard to a particular Bill. Your
point was the time was not allotted by the BAC for that particular Bill; and the Bill can’t
be taken up. That 1s the point you have mentioned. But yesterday the House has deferred
that Bill for a future date. Therefore, I will give the ruling when that Bill is taken up.

SHRI P RAJEEVE: My objection was in regard to the ‘List of Business’. The
discussion on the Bill was not taken up in the BAC. Then it was included in the List of
Business. My objection was when the BAC has not made a provision to include that Bill

in the ‘List of Business’, how could you bypass the BAC?
MR. DEPUTY CHAIRMAN: I will give you additional information. If my memory

1s correct, the Government, in the List of Business for the next week, had included that
Bill also and had announced in the House. I agree, [ am not ruling out what you have said.
But the Government’s intention to include that Bill had been announced in the House.
This 18 number one. But your point is well taken that the BAC did not consider that Bill

and no time was allotted.

That was your point. That is one of the reasons why the Bill has been deferred. I will
give the ruling when the Bill is taken up.

Now Question Hour, please.



